
ORDERS OF THE TRIBUNAL NOTES OF THE REGISTRY 

a 1C(I 	2 - 	,2C04 

the learned COUnSC1 210r t 

p1icaflt and Shri A4120SCI  learned Senior 

appering on behalf of the 

cspic- nts 

 

an Oi:Uc Uc 

on rcr, 

fLIIn 'j Li. 'iina1 :jlIc 

applicnt a Shri Chinmey }nar Rout has agitatc' 

his gievancc tht even though the post of EDhA, 

Apol 3,O. was advcitised to be filled up byr 

the candiates belonging to general category1  

out tic Rcsponueflts.epartrnont in ecviation to 

Lhi, appointed Respondent No.5 (Shri Suryaka. 

tharar's) 	-n-- 	3: 	nmunity and this 

is how 2DCiflJjr cvc with the said selection 

made by the Respondents)epartmeflt, he has 

hj iribun:. - or rcLcssol f his 

gricvafloc. 

The Rasondents-)cparLmCnt, by filing 

a detailed counter have SubmitteO that in order 

to fill up the post ef EDDA, ?rnbaal 

2nploiiacnt Exchange, Jagatsinghpur was rogues bd 

letter 	er1 17.1 .2001 and sultsncously1  

-on the same date public notification was also 

Issued inviting applications from the gen...i.al 

ujlic, It is their ease that the post in 
in response to 

juestion ;s UnrCcC:VOd anc.Lthe vacancy circular 

GO applications c:rc roccvcd. The can i 11  atcs, 

ho responded bO the vacancy circular, as per the 

e}oc 	hoob submitted by the Respondents at 

nncxuro-/3 belong to all the categories, 

;c/33C/sEDo,'sC. 2Inal selection was rn&e 0ut 

pt'i2 
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:eL!ng of Res.5, he was offered with appointrnefli 

The applicant, who is aggrieved with thj 

netter was also considered, but he having 

secured 55.33% marks in the H.S.C. was not 

soleced. It is also the categorical submission 

:f Respondents-Department, that there were 

eny other candidates, who were pled above 

-,-'he applicant in order of merit. During oral 

argnent, the learned counsel for the applicant 

tc vacancy was not noLified 

for OiL, flee 	., 

;olongs to OX category should not have been 

solected. Shri A.1<,3ose, learned Senior Standin 

ounsel, on the other hand, submitted that :'en 

cst is not reserved for any particular 

ocnunity, as per the procedure laid down in 

this regard, a candidate belonging to any 

community can be appointed provided on merit 

he is the best one D  and in the instnt case 

io o who belongs to 013C community having 

socur 	t!e highest marks, Le., 70.40% amongst 

all the candidates was selected irrespective 

of race, caste and. creed to which he belongs. 

i ls dmitLcd by the learned counsel 

for the applicant that in tHe event the 

selection and appointment of Res.No.5 is auasbe 

he has no chance to get the appointment as 

jrcmii other candidates having secured 

more 	L n 

 

him. are above him in the check 

.s. 1 	,- 

- 

- eying regard to whst 1155 Jocfl 
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isurum.id nu 	 ir! 

Lhc result, We diSmISS the ssne being dcvz 

ootsz 


